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ports to the US. [Excepting in a few
Categories, no separate quota for handloom
garments is maintained, During 1989
exports of handloom garments are ex-
pected to be approximately Rs, 7 crores,
These relate to expbrts against the limited
earmarked quotas specific to  handloom
garments.  Howevér, since US Customs
do not maintain separate accounts’ for
handloom garments at the importing end
it is difficult accurately to estimate  the
actunal exports of handloom garments,
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Delay in declaration of result of Delhd
Judicial Service Examination, 1989

385, SHRI N. RAJANGAM: Will the

Minister of LAW AND JUSTICE be
picased to state; p

(a) whether it is a fact that the. Delhi
Administration bad conducted the Delhi

Judicial Services Examination in October, *

1989 exclusively for SC/ST ~ cahdidates,
under the special recruitment drive  for
these categories; -

*(b) if so, what are the reasons for, de-
lay in declaring the results and holding
the. }nterwew when the process of  rec-
ruitment under the special drive should
have been cbmpleted during the current
calendar year; and

(c) by when Government propose

to
? ®
recruit the successful candidates.

-
THE MINISTER OF STEEL AND
MINES WITH ADDITIONAL CHARGE
OF THE MINISTRY OF LAW. AND

JUSTICE (SHRI DINESH GOSWAMI): °

{2) Yes Sir. The Delhi Judicial Services
Examination was hekl by the Delhi High
Court, in October, 1989.

(b) There was no time limit to com-
plote the drive during the current- calendar
yvear, Interviews of ‘the selected candi-
tates are likely to be held in the * Yo
nary, 1990, . 1
. (¢) 'Phe recrultment is likely to be
completed- during January, 1990,

v

-

[ RAJYA SABHA]

¥

to Questions 128

Wonotiekﬁexﬂenﬂls

386. PROF, CHANDRESH P. THA-
KUR: Will the Minister of TEXTILES
be pleased .to state:

(a) whether the sick textile mills will
be allowed to close down or these are
likely to be nationalised;

(b) what is Government’s plan to ex-
pedite modernisation of textile miles with-
out causing hardships to workers; and

(c) whether there is a time-bound
programme in this regard?

THE MINISTER OF TEXTILES WITH
ADDITIONAL CHARGE OF THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI SHARAD YA-
DAV): (a) Revival of a sick mill de-
pends on its viability being established
before the Nodal Agency/BIFR,. There
may be no alternative but to. allow closure
of non-v»iable sick textile mills which have
no expectation of becoming viable within
a reasonable period of time, as takeover
or natfonalisation of such,units does not
provide a solution to the problem ,of

(b) and (c) The Government had set
up a Textile Modernisation Fund with
a2 corpus of Rs, 750 crores for the mo-
dernisation of the organised textile in-
dustry, This would be enhanded suitably
in the Eighth Plan, - As per the existing
Textile Policy, rat!@nalisation of labour
has to be negotiated for satisfactory solu-
tion. Punds needed for payment of ret-
renchment benefit to labour form part of
rehabilitation package, The State Govts,
have been advised to take measures for
rehabxhtatlon/redeployment of the affected
workers.

Ditution of FERA Provisions

387. SHRIMAT] SURYAKANTA
JAYAWANTRAO PATIL ;
SAR] KAPIL VERMA
~ rSHRIMATI VEENA VERMA :
* Will the Miniittr of FINANCE be
pledsed to state :

(a) .whether Government have a pro-
posal for dilutiops0f, FERA previsions
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FINANCE
(PROF MAn&‘U DANIDAVA’i‘E) (a)

- and’ (5) “Udse - the : Boreign -

Regulgtiof Agt- (FERA) 1973, - thers is -
9o ‘ceiling of 40 per cent an fqm,unggmi-
ty patticipation, although as a matter of’
" policy equity participation ¥y restricfed o -
40 per: cent -higher foreign sharehmding
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~nblogy- oF very substantial eitbort o‘blisa-
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388 st RI'N E, BALARAM . Wil

fhe eromeANCBbeptmedm

Bty

’ '. (a)whetherltlsafactt‘hatiheeentral

Bureau of Investigation Mas-awarded .ma-
jor penalty.. against . General Managu‘

.‘.(Planmug) of Punjab and Sind Bank in
- the ‘Bogus ‘Truck Scandal’ caseﬁinh-

- imgg Bramch; and- | oSimlin
~4b)-if o9, what ,a,,m de!:aﬂsfofmbn

','ta.kenbyGovemmen;qnthnbausufthe
- ‘inveptigatfo'm?_____ S e

-~ - - ———

R m ur mm

-"(PROE, MADHU DANDAVATE)::
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© purchase: of cheques .at:
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- charges by -the

Disciplinary: -Authority in.
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Punjab and Sing_ Bank
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- <“THE " MINISTER oF
(PROF, MADHU DANDAVATE) :
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(bjw@ether:tlsalsoafactthattho
mmzlnumu of Investigatldnhaaai-

] mafsS hat are the details: of those
i mew%stagainxt whomswhenqmneu
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THE MINISTER

‘Information Reports against one Depufv
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FINANCE -
(a). and. (b), .Departmental - mqwiﬂ

. against_two Deputy . General Managels,

two Asdiftant General Minageérs and ape

V' Regional Maneger have been initiated by

_Commissionérs for -Departmenta] - Ingui-

rr.s, Cenxral Vigilance Commission. - -~
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